








FIR No. 38/2020 
PS Special Cell 
State Vs.Kapoor Singh Dahiya 
U/s 25-54-59 Arms Act & 420/468/471 IPC 
 

17.05.2020 
  Vide order no. 5111-5200/D&SJ/NDD/2020 dated 03.05.2020 of Ld. 
District & Sessions Judge, Patiala House Court, New Delhi District, New Delhi, 
the undersigned  has been deputed for duty today in pursuance to the 
directions of  Hon’ble High Court of Delhi vide order no. R-159/RG/DHC/2020 
dated 02.05.2020 and in continuation of the previous office order nos.4243-
4333/D&SJ/NDD/2020 dated 01.04.2020, 4407-4426/D&SJ/NDD/2020 dated 
10.04.2020 and 4518-4608/D&SJ/NDD/2020 dated 15.04.2020 to combat the 
pandemic of COVID 19. 

Proceedings through Video Conferencing 
This is an application for bail of accused Kapoor Singh Dahiya received 

through email. 

Present:  Ld. APP for State through VC. 

  Ld. Counsel for the accused, Ms. Sipia through VC.  

 

Reply has been received from the IO through email. 

 As per information received, the chargesheet has already been 

filed in this matter on 08.04.2020 before the Ld. Duty MM Ms. Jyoti 

Maheshwari. As the chargesheet has already been filed before filing of 

application, therefore, Ld. Counsel for the accused submitted that she wants 

to argue the matter on application u/s 437 CrPC and not u/s 167 CrPC. Ld. 

Counsel for the accused submitted that the accused has been falsely 

implicated in this matter and no other accused has disclosed the name of 

present accused in disclosure. Due to COVID-19 situation there is no one in 

family of accused to take care, moreover, the accused is only involved in other 

three matters which has been shown by the IO. 

Ld. APP for the State, on the other hand, strongly opposed the 

bail application submitting that the accused is habitual offender and 7 other  

heinous cases have already been lodged against the accused. Ld. APP for the 

State further submitted that the large number of Aadhar Card, PAN Card, 



debit cards, Voter IDs and mobile phones/SIM card were recovered from the 

accused and the SIM card were purchased by using forged document and the 

said forged document were used to earn quick money and even from UIDAI 

platform some aadhar were found to be forged. Ld. APP for State further 

argued that though the chargesheet has already been filed in this matter and 

matter is at stage of further investigation, therefore, bail may not be granted to 

the accused.  

Arguments of both the parties heard. 

As per the reply of the IO, the accused is involved in 7 other 

cases which include cases u/s 420,307,364-A,397 IPC,Arms Act and various 

fake Aadhar Cards, SIM Cards purchased from fake ID, Illegal weapon,debit 

cards were recovered from the accused and in the present scenario the cyber 

crime and the crime related to bank account are increasing day by day and 

various debit cards were recovered from the accused, therefore, in these 

circumstances and in view of the gravity of the matter and previous 

involvement of the accused, undersigned is not inclined to grant bail to the 

accused Kapoor Singh Dahiya, hence, the bail application of the accused is 

dismissed. Copy of this order be given dasti. 

 

 

   (SUDHIR KUMAR SIROHI) 
Roster Judge/ACMM-II/PHC/ND 

       Signed at home digitally 17.05.2020	



FIR No. 134/2020 
PS Sarojini Nagar 
State Vs.Jaykant Kumar  
U/s 188/269 IPC & 51 DM Act. 2005 IPC 
 

17.05.2020 
  Vide order no. 5111-5200/D&SJ/NDD/2020 dated 03.05.2020 of Ld. 
District & Sessions Judge, Patiala House Court, New Delhi District, New Delhi, 
the undersigned  has been deputed for duty today in pursuance to the 
directions of  Hon’ble High Court of Delhi vide order no. R-159/RG/DHC/2020 
dated 02.05.2020 and in continuation of the previous office order nos.4243-
4333/D&SJ/NDD/2020 dated 01.04.2020, 4407-4426/D&SJ/NDD/2020 dated 
10.04.2020 and 4518-4608/D&SJ/NDD/2020 dated 15.04.2020 to combat the 
pandemic of COVID 19. 

Proceedings through Video Conferencing. 

An application has been received through email for release of vehicle bearing 

no.DL1RV 8017 on supurdagi by applicant. 

Present:  Ld. APP for State through VC. 
  None for applicant. 

Reply received through email from the IO. Application perused. 

As per the reply, the abovementioned vehicle bearing no. DL1RV 8017 is 

registered in the name of Mr. Jaykant Kumar and the value of the vehicle is 

Rs. 1,50,000/- and IO does not have any objection if the vehicle is released in 

the present case.  

Keeping in view the report of the IO and law laid down by Hon'ble 

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C. 
4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid down 

by Hon'ble Supreme Court of India in case titled as Sunderbhai Ambalal 
Desai and C. M. Mudaliar v/s State of Gujarat; (2002) 10 SCC 283 has 

been reiterated, accordingly, SHO concerned is directed as under: 

i) to release the above mentioned vehicle to applicant/ registered owner 
subject to preparing detailed proper panchnama of above mentioned vehicle,  



ii) take photographs of above mentioned vehicle from all possible angles 
including engine number and chasis number and file the same along with 
chargesheet; 

iii) Take a security bond from applicant/ registered owner stating that 
abovementioned vehicle shall be produced by him as and when directed and 
shall also indemnify to the amount mentioned as per applicant, in case any 
claim regarding ownership of vehicle arises in future; 

 

iv) to get panchnama and photographs of abovementioned vehicle attested 
and countersigned by complainant as well as by applicant/ registered owner 
and IO; 

Application moved by applicant  stands disposed off accordingly. SHO 

is directed to do the needful. Copy of this order be given dasti.  
 
 
 
 
                                                                        (SUDHIR KUMAR SIROHI) 

Roster Judge/ACMM-II/PHC/ND 
       Signed at home digitally 17.05.2020 


